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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ), AT CHENNAI
IN THE MATTER OF

Original Application No. 228 of 2021

BETWEEN

Jagan Kumar J. ...Applicant
AND

The Member Secretary, SEIAA and others ...Respondents

Statement/Reply/Clarification filed by Respondent No.3 to the Final Report of the
Joint Committee Report dated 29.05.2023

The Respondent No. 3 humbly submits as hereunder:

1. The Respondent No.3 is filing the present statement/reply/clzri ioi

1iICeuon

without prejudice to the statement of objections to the mzin petizion.

2. It is submitted that the Joint Committee set up vide orcer of
Tribunal dated 25.11.2021, had its meeting on 26.05.2023 zn
provided a report-dated 29.05.2023 to this Hon’ble Triounzl. In tha za
report the Joint Committee has rightly pointed out that the l2ns in cuzstan
being Sy. No.159 of Haraluru Village, was granted in favour of ons =

Ramaiah Reddy, son of Hanuma Reddy, by the Deputy Commissionar (Sp

for Inams Abolition itself vide Order N0.74/68-69 dated 27.03.

Ua.lTo o -

.................

out that the said land in question (being Sy. N0.159 of Harzluru Villaza) was

also property was held to be cultivable land in the survey re

For BREM =~
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mutations had also taken place in the names of the respective owners. The

report has also rightly indicated that a portion of Sy. No.159 measuring 1

Acre 9 Guntas has been converted way back in the year 2004 from

agricultural to non-agricultural purposes vide orders of the Deputy

Commissioner in ALN (E) SR/354/2004-05 dated 29.12.2004. The report

also rightly points out the fact that as on date there is no water body found

on the said land and that the construction being put up by the Respondent ‘
|

No.3 is legal and as per the BDA and BBMP norms.

. However, in the sald report, the Assistant Commissioner, who was not a
part of the Joint Committee constituted by this Hon’ble Tribunal, has
sought to contend that the said property was a Sarkari Katte (Govt. Water
body) and that without following de-notification procedure, the subject
land i.e., Sy. No.159 of Haraluru Village, has been granted by the office of

the Deputy Commissioner (Spl) for Inams Abolition.

- Itis respectiully submitted that the said observation mentioned above may
not be correct in as much as the land was very much and admittedly being
cultivated by the said H.Ramaiah Reddy (i.e., the original grantee of Sy.
No0.159 of Haraluru Village who was ordered as Protected /Registered
Occupant se land was granted by the Deputy Commissioner (Spl) for Inams
Abolition) as on the date of the grant and even prior to the said time. In this
background, the Respondent No.3 would like to bring to the notice of this
Hon’ble Tribunal the below mentioned actual and factual facts, which have

been ascertained from the file of the Deputy Commissioner and Bengaluru

Eor BRENCorpgoration Pvi. Lo

8} TOR
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Development Authority (BDA), which aspect does not find place in the

report, which however that may be required to be mentioned/clarified:

a) That Haralur Village, Vartur Hobli, Bangalore East Taluk was an
unsurveyed and unsettled Inam Village. On passing of the Mysore
(Religious & Charitable) Inams Abolition Act, 1955 (‘the Act’), all the
religious and charitable Inams in the state were abolished and all
Inam lands, whether religious or charitable or otherwise, stood
vested in the state, free from all encumbrances with the issuance of
notifications under Section 1(4) of the Act. It is submitted that the
state government issued Notification No. RD 15 MIN 57 dated
04.01.1960 by virtue of which the entire Haralur Village stood vested
in the state with effect from 01.02.1960. Hence, the say that proper
procedure was not followed is not in line with what has really
transpired. Notification being a gazette notification has not been
challenged from any quarter by anybody. A copy of the notification

dated 04.01.1960 is herewith produced and marked as Document-1.

b) Furthermore, the subject property viz., Sy. No0.159 of Haraluru
Village, was always a cultivated land, during the material point when

the grant was made and even prior to the same. Infact, from the

documents procured from the Deputy Commissioners office from

the file in Case No0.476/68-69 would itself indicate that the said

grantee being H. Ramaiah Reddy, son of Hanuma Reddy, had

purchased the subject property in terms of a sale deed dated

Page 3 of 5

C} Scanned with OKEN Scanner



14.01.1952 bearing Document No. 6503/1951-52. Furthermore,
even in the order dated 28.05.1968 passed by the Deputy
Commissioner (Spl) for Inams Abolition in Case No.476/68-69, the
ownership and possession of the said H. Ramaiah Reddy is
mentioned and on that basis the grant is made in his favour. Hence,
it appears that in certain documents, referred by the Assistant
Commissioner, in his report, the mentioning of the said property as
a sarakari katte may not be correct and not in line with the factuals.
A copy of the sale deed dated 14.01.1952 and its typed copy and

translated copy are produced herewith and marked as Document-2.

Furthermore, and without prejudice to the above, the Bengaluru
Development Authority (BDA), the statutory Authority founded for
the overall development of Bengalury, in its resolution bearing
No.169/2013 dated 20.09.2013 has already concluded/confirmed

that “No Buffer Zone” to the Surface Water Body (Kunte) available in

the private land will not be applicable and that such restriction shall

only be applicable to the “Lake”, if determined as a lake in the

available Revenue Records. Infact, when the Respondent No.3 had

approached the BDA for approval of the development plan, the

above issue was discussed and deliberated and the resolution

bearing No. 169/2013 (mentioned above) has been referred and the

approval was given on the basis of the above resolution only after

detailed discussion on the surface water body (Kunte).

For BREN Ce-
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5. Inlight of the above true facts that had transpired at an undisputed point in
time, the Respondent No.3 also submitted a letter to the Assistant
Commissioner vide letter dated 25.08.2023 and clarified him on the above
and requested him to update the same to this Hon’ble Tribunal. Copy of
the g¢liuow dated 28.08.2023 is herewith produced and marked as

- leclgepueut
Document-3.

Wherefore, in light of the above, it is prayed that this Hoﬁ’ble Tribunal be pleased
to consider the report of the joint committee in light of the
clarification/statement/reply given by the Respondent No.3 hereinabove and
dismiss the petition/application fifed by the Applicant by imposing exemplary

costs, for filing such frivolous application, in the interest of justice and equity.

For BREN (Zaihoy jticn Pvt. Lid.

Advocate for the 37 Respondent

Place: Chennai

Dated: 2ala [2023
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) Nb. W16 3N (7, datad Dangalord, dth Juanary 1960 {Bashye 14, Saka Bra 18310,
g | / In exereise of the powers conferred by sub-section {4} of SeciionN
- of the Mysore (Religious aud Charitable} Inams Abolition Act, 1955
! (Mysore Act 1.8 of 1v65), 25 in {orcs in the Mysore Ares, the Govern- :
b went, of Mysore hereby appombs 1t day of Februmy 1060 23 the ;
Z date o which u“u provisions of the said Act, other than Sectinas 1,
9, 31 and 26 ¢ which huve already come into force) shall come info
torce in respe i of the luain viliages specified in the Schedule below,
£ , . ~ BCHEDULE.
Disxiet Taluk Hobli Village ’
1 2 3 4 |
Bungalcre Bungalore Varhur 1 Jodi Haralur
Do Brngalere North Yo atauka 2 Jodi Meli A rahara
Da Do Do 3 8. M. Balzhalli ;
, De Do Kasana 4 B8 M. Bhupasanira i
Ds Devanshalli Do § Jodi Kewpali ganspurs
: Do Do Vijayapura g Judi Puis o ]
’ Do Do Luadana 7 Jodi Lingadhecr go”ahalli ;
o . Do - I s 8 Jodi Hunssamaasghalti T,
3 Do Anekal Jigani 9 K. G. Henuakki : 8
Do Do Do 1) K. . Bajapura
‘Do Do Do - 11 8. M, Biaripury ) T
Do Dodda: alapur Kasaba 12 B. M. Gollghalli ¥
Do 4. Jamungats Da-zrapura 13 Jodi Gavipa.ys 1
Do &3l anapalng Kasaby 14 8. M. A bar pia
tio By galore Scuthk B gur 15 K.G. Na & atha uza ;
Bdlar Izl z Vokka/leri 1 Jodi davalipurs - ]
Do Maiur Kasaba 2 5. M. Manisets halli X
D) Dalhagul Do 3 8 M. Cukkapadmaghatis SR
Vo Do Avani 4 8, M, Chokkaduddi
Do Do Do 5 8. M. Nagswangale
Do Do Do 6 S. M. Vajaranagonahsili ]
Do __+ be Kagaba 1 Jodi Banumsntbapura 3
Ds Bancarpob Do § S M. Bauspaikanshalli :
Do it Kamssandre, 9 * Jodi Kaeshopura
Do ‘ Do Budikate 10 Jodi Ganuudihimeznge s
~ hally :
Do D Syesembali 11 8. M. Rayacanw
; Lo Do Do 12 R, Gopenahalii
- ' Lo £353d wshatta Rasuha 13 K. G. Husumenahalll
; . Do Do Do 14 Jodi B Jszuem
Q:w S ;
. mne e ad~rasd. j
aaruv ooz, TTWWRY TrT il ‘ i-
s, i500 Tosd, ;w2 .

7-’1?!? } .'EZCHD.-U.—\('UUUL
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L S S, Y VL.

49
Dixbrich Taluk Hokli 3,
1 4 3
Yolar Bidlighatta TJangamakote 15 Jodi Phokra~ahosshalli
Da (Fick o'lapuy T anni 16 Clm'l-‘.!-:en.a!lzqulli '
Do Chis tamani Basaba 17 1 a Gollshalligadde
dﬁ(ﬂi T3 Do - Do Do 18 & M Myrialasonnepalli
Do Do Mir g male 19 Jod. Ku . bhate o li
De Vo . Chi ka 20 dudi Dzunalapura
K nerpu .
Do Begepalll Puta,nlya ¢ Jodi Chimar naar'p i
Tambur ber agers Kiaa 1 8 M, Rarga o halii
Chivwndvr,s  Hur har Do 1 K. G. Byrenahalli
Do Do W alehennuy 2 ot Vasane
Do Jagulur K.saha 3 Joil ]i\;la;badadgavamma.na-
alli
Do . Molakalmure Do 4 Jodi Matal halli
Do Do Devasacudes -5 S. M. Mucdenrhalli -
Do Chit edurgs Kasaha ¢ Jodi Chikkanahzlli
Mysore Navj ingad Hull halli 1 8 M Kongahalli
Mendss Mandya - Rersgo u 1 8.3M. K. Gowdagere
Do Do Do . 9 8 M, K:bb:hallt .
Do Pandavapura Moluiots 3 Tellae , ¢ B
Do Da do -~ 4 XMuxikyazenalli b :
Do Kuishoar.jopet  Kikkert 5 K. G Maragenshalli © 7
(Maacondahalli as ger
Q.R.R)
Do Maddum Chikkapas - 8 8. M. Mudo:ahalh
sirakers
Tagsen o Arasihors Kataba 1 8. M. Makanahalli
Shimoga  Obim -ga Do 1. Jodi Ramagura
Do Do Da 2 J.di Clittemane -
Do Do Holalur. 3 Jodi. Bilagumi .77
s Bhadravathi Kasaba 4 S.M \13,])1danaha.lh
Do Do Do 5 Jodi Baswvapura . ~
Po Do Kudligers . 6 Jodi Kavalitaite”
Chickmagalor  Chickmagalur Kasba 1 8L A:yanahalh
Do ! Do Jagarn 2+ 8: M. Su aguppe - - -
Do Koppa Heriharpura 3 5. M, Sribardi -

| By Order and in nhe name of the Governor of \Iysore, gt e

K. BALASUBRAMANYAM
Secrelary to Government,”

By i S etz Revenue Department. B ;
TOTFENY InbA Q@O : L
morn 60T DTerIYh |
B LY 0o, JTed e .
IvH0, 8008 Zodl, ;: 22 B
QERE K. LeneeT-560u6] \ o A
CUR PRI

\
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Document No:65074/1951-52
Bool I

Volume: 1257,

Pages: 223-225

Dated: 14-01-1965%7
SRI
On Fourteenth day of January month One Thousand

Nine Hundred and Fifty Two

H.Ramaiah S/o Hanumaiah residing at Jodi Swara
Manya Haralur Village, Varthur Hobli, Bangalore South

Taluk, have executed the sale Deed in favour of

Hanumareddy S/o Ramareddy residing at Jodi Swara
Manya Haralur Village, Varthur Hoblj, Bangalore South

Taluk.

Whercas the property situated at Jodi Swara Manya
Haralur Village, has been purchased through registered
sale deed bearing No. 4332 from Mahabon Begum Saheb
and others, which has been registered on same day in
document No.4333 for myself, yourself and other 31

mcmbers, as per the deed which given the said properties

Page 1 of4
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are made measurement with all hissadars, you also agreed
as per others and the below mentioned three item
properties you have acquired and for the said properties I
have made sale deed for Rs.433-0-0 (Rupees Four hundred

Thirty Three only)

I have received the entire sale consideration amount
of Rupees Four hundred Thirfy Three only from you at the
time of sale deed of my properties. The Schedule Property
of this sale has been acquired by you previously. The tax
for this sale properties you can pay the taxes to the
Jodidhar and which you found in the ‘Schedule Property
like water, treasure, infidelity, octopus and etc all belongs
to yourself and you are the own responsible for the gain,
loss and for all business etc.,, yuou can sell, lease,
'mortgage and all other transactions. Today onwards you
are the absolute owner and claimant to the Schedule

Properties as your wish and will.

In this sale properties I don’t have any rights from
today. The item which was included in m sale deed as

Lake passage,- Lake space, pit etc, which comes under

Page 2 of 4

C} Scanned with OKEN Scanner



3

your share you can also use as used by others the rights

has given in this sale deed.
SUIT SCHEDULE PROPERTY

All the peace and parcel of the Sy.No.17 measuring
20 (Twenty gunta) which was found in the share list which
we mde situated at Jodi Swara Manya haraluru Village,

Varthur Hobli, Bangalore South Taluk and bounded on:

Eastby : Land of Shanbogh Inamthi
West by : Cart Road
North by : the land left for the expenses of the

. Sri Channakeshva God Temple.
South by : the land share belongs to the

Koramanagala Munireddy

In this one item

The Sy.No.59 found in the Share (Hissa) list

‘measuring 15 % (Fifteen and half gunta) property bounded

on
Eastby : Cart Road
West by Land of Shanbogh Inamthi
North by : the land share belongs to the
Koramanagala Munireddy
South by : Land belongs to Yedlu Annaiah
' Page 3 of4
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In this between one Item Land

The Sy.No.90 found in the Share (Hissa) list

measuring 14 (Fourteen gunta) property bounded on
East by Land belongs to Yedlu Annaiah
West by Cart Road
North by the land share belongs to the
Koramanagala Munireddy
South by : Land belongs to Chikka

Narayanareddy

In this between item one, totally three item properties

as mentioned above ig given for sale and signed for this

sale deed.

A.H.Ramaiah, Witnesses.] M.L.Nanjunda Shastri,

2.B.M.Muniraja Rao, Bikkalam S.Ramaswamy,

Bangalore
City.
Copied by : Sd/-
Read by : Sd/- True Copy
Compared by : Sd/- Sd/-

Sub-Registrar.

TRANSQ}ED BY
/ Page 4 of 4
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Dated: 25.08.2023

To,

The Assistant Commissioner,
Bangalore North Sub-Division,
Kandaya Bhavan,

K. G. Road, Bangalore-560009.

\

Respected Sir,

Subject: Clarification and providing of additional information with respect to
your report dated 26.05.2023 issued to the Joint Committee pursuant to orders

of the Hon’ble National Green Tribunal, Chennai dated 25.11.2021 in OA
No.228/2021

We thank you and your good ofﬁce to the report-dated 26.05.2023 to the
Joint Committee constituted pursuant to the orders of the Hon’ble National
Greens Tribunal (hereinafter ‘Hon’ble NGT) dated 25.11.2021 in OA
No.228/2021 filed by one Jagan Kumar. In the said report your good offices
had rightly pointed out that the land in question being Sy. No.159 of Haraluru
Village, was granted in favor of one H. Ramaiah Reddy, son of Hanuma Reddy,
by the Deputy Commissioner (Spl) for Inams Abolition itself vide Order

?‘J.;' Egn %’@@P?E?‘ d’ated 27.06.1968 and also the order of the Thasildhar,

v

Bangalore Soutl'? Taluk dated 31,03.1969 bearing Order No.INA/CR/138/68-69.

28 mg@@(}d office had also pointed out that the said land in question (being Sy.
W, .1

f et u'TuﬂDruT‘dJ"‘S wfh!‘l(%rr?

! ”‘;ﬁ;ﬁ*;e“sh,r'\?ev Fecords and that mutations had also taken place in the names of

TR

ru Village) was also property was held to be cultivable land in

> . ——

the owners. Your report had also rightly Indlcated that a portion of Sy. No.159

BREN CORPORATION PVT LTD
Registered office : Bren Corporation, Prestige Sterling Square, #3, lstkd:éoir,&agras Bank Road, Divislon No 61, /cmsso ool
Ph : 080-67888999

» CIN No ; U45203KA2012PTC064294 Y%j?qg ‘ﬂgﬁ
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measuring 1 Acre 9 Guntas has been converted way back in the year 2004

from agricultural to non-agricultural purposes vide orders of the Deputy

Commissioner in ALN (E) SR/3354/2004-05 dated 29.12.2004.

Further to this notable observation we would like to produce a few
documents along with the observation of the said fact by your good office
that, the Grant land may not follow the denotification process.

However, in the said report your good office had sought to contend that the

said property was a Sarkari Katte (Govt. Water body) and that without

following de-notification procedure has been granted by the office of the

Deputy Commissioner (Spl) for Inams Abolition.

It is respectfully bought to your kind notice that the said observation
mentioned above may not be correct in as much as the land was very much

being cultivated by the said H.Ramaiah Reddy (the original grantee of Sy,

as on the date of the grant and even prior to the

said time. We would also like to highlight certain crucial fact from the office of

No.159 of Haralury Village)

the District Commissioner that may be mentioned in your report dated
26.05.2023:

a) That Haralur Village, Vartur Hobli, Bangalore East Taluk was an

unsurveyed and unsettled Inam Village. On passing of the

Mysore (Religlous & Charitable) Inams Abol

ition Act, 1955 (‘the
Act’),

all the religlous and charitable Inams in the state were

abollshed and all Inam lands, whether religious or charitable or

otherwise, stood vested In the state, free from all encumbrances

with the Issuance of notlifications under Section 1(4) of the Act.

BREN CORPORATION PVT LTD

Reglstered offlce : #61 Balavana 5th "A * Block Koramangala BunJgﬂ&Q
CIN No : U45203KA2012PTC064294

5%0855(} Ph: 491 80 67 888 999

(} Scanned with OKEN Scanner



=
BREN

create.progress

It is submitted that the state government issued Notification No.
RD 115 MIN 27 dated 04.01.i960 by virtue of which Haralur
Village stood vested in the state with effect from 01.02.1960. By
virtue of the documents obtained, we request you/ your good
offices to re- ascertain the observations as said land was very

much cultivate by Sri. H. Ramaiah Reddy.

b) Furthermore, the subjéct property viz., Sy. No.159 of Haraluru
Village, was always a cultivated land, during the material point
when the grant was made and even prior to the same. Infact,

* from the documents procured from the office of the Deputy
Commissioners office from the file in Case No.476/68-69 would
itself 'indicate that the said grantee being H. Ramaiah Reddy,
son of Hanuma Reddy, had purchased the subject property in
terms of a sale deed dated 14.01.1952 bearing Document No.
6508/1951-52. Furthermore, even in the order dated
25.05.1968 passed by the Deputy Commissioner (Spl) for Inams
‘Abolition in Case No.476/68-69, the ownership and possession
of the said H. Ramaiah Reddy is mentioned and on that basis the

grant is made in his favor. A copy of the sale deed dated

14.01.1952 is produced for vour reference.

E) It is also brought to your kind notice that, the Bengaluru
Development Author?ty (BDA), the statutory Authority founded
for the overall development of Bengaluru, in its resolution
bearing No,169/2013 dated 20.09.2013 has already

concluded/canflrmed that “No Buffer Zone” to the Surface

BREN CORPORATION PVT LTD
Registered office ; #61 Balavana 5th A "Block Koramangala Bangl:@&(;s'éoggs‘} Ph: +91 80 67 888 999

CIN No : U45203KA2012PTC064294
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Water Body (Kunte) available in the private land will not be
abplicable to the project being developed by us restriction shall
3 on'ly be applicable to the “Lake”, if determined as a lake in the
available Revenue Records. Infact, when we had approached the
authority for approval of the development plan the above issue
was discussed and deliberated and the resolution bearing No.
169/2013 (mentioned above) has been referred and the
approval was given on the basis of the above resolution and only

after detailed discussion on the Surface Water Body (Kunte).

In light of the above facts We request you/your good office to kindly consider
the facts of the land on the basis of the documents annexed to, for your ready
reference and there is no “Sarkari Katte” as it was cultivatable Land since 1952
and further produce the same to the Hon’ble NGT for dismissal of the case.

We humbly request your good office to kindly reconsider your report dated
26.05.2023 bringing to light the above mentioned in para (a) and (b) above
and thus clarify the said aspect in the case pending before the Hon’ble NGT,

for which we will be ever grateful.

Thanking you,

Yours Sincerely,

BREN CORPORATION PVT LTD

Registered office : Bren Corporatlon, Prestige Sterling Square, Npi}I ééh)fl%c}n lftate Bank of India Road, Divislon 61, Bengaluru -560 00t
Ph : 080-67686999
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